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N OA.1239/99 Dated: 21.1.2000

Order

Oral order (per Hon. Mr. B.S. Jai Parameshwar, M(J)

Heard Mr. Suresh Bodge for Mr. K.L.N. Rao, leamed counsel for the
applicant and Mr. M.C. Jacob, learned counsel for the respondents.
1. On 17.11.1999 the learned counsel for the respondents submitted that by
proceedings dated 6.10.1999 the revised pension and pensionary benefits due to
the applicant have been determined and sent to the office and the applicant may
receive the same within a short time. On this ground the learned counsel for the
applicant prays for time so that by then the applicant shall receive the said
proceedings.
2. It is now stated for the applicant that the proceedings have been received
and payment has not been made.

3. The respondents shall pay the retiral benefits in accordance with the

proceedings dated 6.10.1999 within 29.2.2000.

4, With the above observations the OA is disposed of. No order as to costs.

S. JAI PARAMESHWAR)
Member(Judl.)

P Dated : 21 January, 2000 ﬂ"'j
S\ Dictated in Open Court
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